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Shri Gepal Singh ~°° Petitioner

3hri B.B.Raval Advocate for the Petitioner(s)
Versus '

Unien of India & ers, Respondents

Shri P.P.Khursns

The Hon’ble Mr. F.K.KARTHA, VICE CHAIRMAN(J)

The Hon’ble Mr. . P.C .Jain, fMlamba I‘(A)

*

Whether Reporters of local papers may be allowed to see the J udgement ? $a

I.
2. To be referred to the Reporter or not ? V0
3.
4

Whether their Lordships wish to see the fair copy of the Judgement ? A/®
Whether it needs to be circulated to other Benches of the Tribunal 7 fvs

CRDER

( Order of the Bench deliverad by Hen'ble
fir. P.K.Kartha, Vicsa Chairman )

This patitien h;é been filed by tha eriginal

applicant in 0OA 2234#? 1589 seeking revisw of ths erder

€atad B8.8+1590 passad by the Tribumal en the gqusstien af

interim relisf. The main relief ssught in 0A 2232/89_is'

that the impugned srder datead 27.10.198% whereby the

premotisn ef the petitisnaer s Fisld Officer(F.0) was

cencelled; be quashed. By way ef interim relief, hs has

praysd thst tha eperatien «f the impugnsd ardsr of

revsrsien be staysd and that thes respendsnts be directed

net te ebstruct him in the discharge ef his daily duties..

2.

On 5-12-1989, whan the main epplicatian

came up fer admissien and interim rulisf, the learnad

caunsel fei the petitiener statad that the petitisner hod

o Q-

N

Advocate for the Respondent(s)




] oo net jeince the lower pest pursuvant te ths impugnsd

erder. In visu aF'this, ths Tribunal directad that

status qus bs maintained till 17.1.1990. After
censidering the rival centsntiens, thsa Tr;bunml
shserved in its erdsr détéd é.B.QD that . the issues
invelved requi;ad Qetailad oxaminatimn-andi‘thar-?aru,
the applicatien was admitted. Hewsvsr, thn intarim
34T By passid en 5-12-1969 and esntinued thsrsaftesr,
was vacated with the ebssrvatien that in case the.
. ~ putitiener suecesds in the main applicatien,’ he

will bs entitlee te all ths mqnniary beﬁéFita.

3. | The review of tha aferssaid erder

N

dated 8,68.1590 has bueh scught en several greounds

including tha fellesuwing:-

, i) The petitiener had baen feund
o - " fit for premwtisn by ths D.P.C
| ‘ ef 1989 and the respencdents had
issusd an order en 16,8.158¢
prameting him te tha pest ef
Fisle Offiewr:

'1i) Reversimn withaut fellewing the
' tdug precess ef law under Article
311 ef the Canstituﬁien is vielativs
sf the fundamental Right ef the
petitiener gusersntesd under Articles
14,16 and 21 of the Constitutien;and

iii) The reaependents have saught to misguicze
the Tribunal en the alleged disebedience
i _ o "~ of the natitianer fer net jaining &t
Parva fram Tezu.an temperary pesting

snd instead repesrting at New. Delhi,

4o .The cententien «f ths respendents is
that the  premetisn of the petitisner was te taks
affect from the 5ctUEl dﬁtu of jeining the new pest g
at Hoadquartmraiand enly aftar the petitienar has

been relisved an prmmmti@n¥cum-tr&nsfqr te Hesdquarters -
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New Delhi. Accerding teghgm ,ie hes nst besn
fermally relisyed frsm Tszu te jein the Headquarters.
The cententien ef the petitizner is that he was
relisved with.eral instructisns to report te
Hesdquarters, New Dalhi, in pursudnce uF'uhiehAhu
joinsd at Hesdguartsrs, New Delhi wn 26.9.1989 an

srsmwtien as Fiald Officer.
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8. The intsrim relisf and main relief
ssught in the applicstien &re substantially ths sameo
Ue reiterste eur Sbssrvat;un mada 1in @uf aTder
dated S-5-1990 that in case the petitisner succesds
in the msin ﬂpplicatian, he will he entitlef tu
all m@natqry«bmnafits. In sur epiniasn, the
prmpsr‘cvuﬁm-uauld be te hear the main case
on the merits sxpedifisusly. Hecsraingly,
RA 133/90 is dispessd ef with the directien thet
Jh 2232/€9 bs heard finally en the merits expsditisusly.
List fer Furth;r directieng/fFinal H@éring an
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( P.C.OAIN ) { P.K.KARTHA)
MEMBER (A) : VICE CHAIRMAN(I)




